9  South African
Doctor’s visit to
A L LM S (CA)
Mr. Speaker: The answer has been
given. Now it is entering into argu-
ment, that it should not have been
so, That is a different thing,

Shri Hem Barua: We have taken
& moral attitude. Will that not be
affected?

Mr. Speaker: I wm not entering in-
to the question as to whether it was
right or wrong. The information has
been given and the point clarified.

Shri Hari Vishnu Kamath (Hoshan-
gabad): The Health Minister, if I
understood her aright, said that the
general policy, which is a very sound
one, adopled by Government in re-
gard to South Africa hag been relaxed
in some cases, depending on the merits
of the individuals concerned. Is the
Prime Minister aware of a single in-
stance . . .

Shri Ranga: Previous instance.

Shri Hari Vishnu Kamath:
where on a reciproca] basis, or to re-
ciprocate the gesture made by the
India Government, the South African
Government has admitted an Indian,
however eminent he may be in his
own field of activity. into that coun-
try?

Dr. Sushila Nayar: 1 think that
some of our 'men will goon have that
privilege extended to them as a re-
sult of the policy that we are follow-
ing in keeping with the importance
we attach to science,

Shri Hari Vishnu Kamath: My
question was a specific one whether
in the past there hay been any in-
stance,

Mr. Speaker: Whether so far any-
one has been admitted—that is the
guestion,

Dr. Sushila Nayar: I am not aware
of that.

Shri Harl Vishny Kamath: Is the
Prime Minister awarer She may not
be aware. But the Prime Minister
may be. He is nodding hig head.

Mr. Speaker: Papers to be laid on
the Table.
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PAPERS LAID ON THE TABLB
Inpia's NoteE 1O CHINA

The Minister of Externa] Affairs
(Shri Swaran Singh): | beg to lay om
the Table a copy of Government of
India's note dated the Tth April, 1966
to be given to the Embassy of China
in India. [Placed in Labrary, see No.
LT-4185/65].

NOTIFICATIONS UNDER PROHIBITION ACT

The Minister of State in the Minis-
try of Home Affairy (Shri Hathi): I
beg to lay on the Table a copy each
of the following Notifications under
sub-section (3) of section 62 of the
Prohibition Act, 1850, read with clause
(¢) (iv) of the Proclamation dated
the 24th March 1965. issued by the
Vice-President discharging the func-
tions of the President, in relatiom to
the State of Kerala:

(i) SRO 48784 dated the Jrd

March 1964;
(ii) SRO 260/64 dated the Ist
Sept. 1964;
(iii) SRO 283/64¢ dated the 15th
Sept. 1964;
fiv) SRO 306/64 dated the Gtk
Oct. 1964;
(v) SRO 37884 dated the @&th
Sept, 1964.
[Placed in Library, see No. LT-
4186167,
12.19 hrs.

RE: POINT OF PRIVILEGE

Shrl Bade (Khargone): On a point
of order. This is very important.
That is about whether the President
of the Congress, Shri Kamraj, cam
give a statement ., ..

Mr. Speaker: He has ulready con-
sulted me. T have told him .. .
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8bri Bade: 1 have not consulted of privilege and contempt  of this
you, House by making a particular state-

Mr, Speaker: He gave a notice . . .

Shri Bade: That is about the PAC.

Mr. Speaker: I have not given him
sonsent . . .

Shri Bade: The point is . ..
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Mr. Speaker: I am not concerned
with anybody else making any state-
ment I have not given the hon. Mem-
ber that consent. I am not taking it
up. He should not raise it.
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Shri U, M. Trivedi (Mandasaur):
On a point of order. This has noth-
ing to do with what you have mnot
allowed. 1 would like to know—whe-
ther iy pov: on record or not, ac-
cordiny tn your directions, I have no
objection to it—I would like to know
whether the Leader of the House will
take exception to this and move a
motion in this House that a breach of
privilege has taken place, and action
must be taken against that particular
person who has committed a breach

ment which ig uncalled for, which hs
had no  justification to  make.
He is nobody {o control this Parlia-
ment.

/Mr, Speaker: There is no question

of anybody controlling this Parlia-
ment. Parliament is not being direc-
ted or controlled by anybody outside.
Any statement that any one makes
there, however eminent he might be,
doeg not matter much so far as we are
concerned. He may have his own
capacity or his own position, 1 do not
know that. I have already held and
told the Members that this iz mno
breach of privilege. Even if a Minis-
ter makes any statement outside, I
have held it so many timeg that there
is no question of any breach of pri-
vilege at all. It is only a courtesy
that must be shown to the House.
There may be some impropriety about
that. It has been held not only by
me but also by all my predecessors,
and now all the hon. Members get up
insist that this is a breach of privi-
lege. I have already told them that
I have withheld my consent. There
is no question of uny breach of pri-
vilege.
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***Not recorded,
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Dr. M. §. Aney (Nagpur): You have
made a distinction between impro-
priety or want of courtesy to the
House and contempt of the House.
That is a very fine distinction, What
is the way to judge whether it is im-
propriety or contempt whether it is
done by the members of the Govern-
ment or other persons? In my Apin-
ion, it is dangerous to draw suca &
line of distinction between impro-
priety and contempt.

Mr. Speaker: The hon, Member did
not follow me. 1 said that if il had
been made by u member of the Gov-
ernment, the question of impropriety
would arise, not if somebody makes il.
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PAPERS LAID ON THE TABLE
—contd.

NotiFication uNpER EssenTiAL Com-
MODITIES ACT

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R, Chavan): T heg 1o lay on the
Table a copy of Notification No. G.S.R.
524 doted the 3rd April, 1965, extend-
ing the Imported Foodgraing (Prohi-
bition of Unauthorised Sale) Order,
1958, to the Union Territory of Dadra
and Nagar Haveli, under sub-section
(6) of section 3 of the Essential Com-
moditics Act, 1055, [P!aced in  Lib-
rury, see No. LT-4IB?r65].

1225 hrs.
ESTIMATES COMMITTEE
PrESENTATION oF FourtH Rerort

Shri A, C. Guha (Barasat): 1 beg
to present the Sixty-ninth Report of
the Estimates Committee on the
Ministry of Transport—Vishakapatnam
and Tuticorin Ports.



